(i) Statement of the broad procedure that the foreign employer shall follow to recruit Indian workers.
(iv) The recruitmert and terms of employment to be in conformity of the laws of both the Countries.

(v A Joint Working Group (JWG) to ensure implementation of the Maoll and to meet regularly to find
solutions to bilateral labour problems.

Complaints of Unscrupulous Agsncies

38469, SHRITAPAN KUMAR SEN :
SHRI TARINI KANTA ROY :
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

() the number of complaints Government has received against unscrupulous agencies who
recruited emigrant Indian workers during the last five years jand

(o) the acticns Government has taken againet such companies?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVD) : (&) and (b) During the
last five years, the number of complaints against unregistered/unauthorzed RAs are as under =~

Year MNo. of Prosecution Cases referred to State
Complaints Sanction issued Government/PCE for action

2005 £3 8 45

2006 78 21 57

2007 40 ¥ 33

2008 23 15%] 37

2009 (upto June) 63 0% 54

These complaints mainly pertain to cheating, overcharging, contractual viclations by employers such
as non-payment/delayed payment of salary, non-avalabllity of medical facilities and proper
food, unhygienic living conditions etc. Such haragsment include withholding of passports and
even physical abuse by the employers.

Any recruitment of Indian nationals for employment abroad without Registration Certificate  under
Section 10 of the Emigration Act, 1983 ig an offence punishable under Section 24 of the
Emigration Act, 1983. Since such agents are nat registered with Protector General of Emigrants
(PGE), Ministry of Overseas Indian Affairs, the complaints are referred ta concerned State Palice
authorities for investigation.

Complaints against registered recruiting agents are enguired into by the PGE and, if substantiated,
the registration of the RA is cancelled.

Incidents of discrimination on Indians abroad

3670, SHRI TARIG ANWAR @ Will the Minister of OVERSEAS INDIAN AFFAIRE be pleazed to
state:

(&) the total number of incidents of discrimination, misbehaviour and attacks against Indians abrcad;
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(b)  whether Government of India has taken this matter in the United Nations or any other
agency Tor the safety of the students and people working abroad;

(c)  ifso, the details thereof; and
(d)  ifnat, the reasons therefor?

THE MINISTER OF CVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI) : (&) 238 incidents of
attack/assault on Indian rationals in various countries have been reported in the last 3 years.

(b) to (d) Such incidents are taken up with the Governments of the country concerned through
cficial channels.

Instructions to various Departments/Organisations

3871, SHRISABIR ALL :
SHRI MOHAMMED ADEEE :
Wil the Minister of PARLIAMENTARY AFFAIRS be pleased to state:

(a)  theinstructions given by his Ministry to varicus Departments and Organisations for dealing
with the Members of Parliament and their communications;

(b)  whether it is a fact that those instructions being cbserved more in viclation than in
compliance by most of the Departments and Organizations; and

(c)  the further steps Government propose to take to ensure proper cbservance of the
instructions relating to Members of Parliament?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANSAMI) : (&) Apart fram the provisions in the Conduct Rules, and the Manual of Office
Procedure, Government has issued detailed instructions on the conduct of Government servants in
official dealings and correspondence with Members of Parliament. The instructions have been
reiterated from time to time.

(b)  Ma, Sir. On a few occasions when complaints were received, they were taken up with the
guthorities concerned and pursued.

(c)  The need for observance of the instructions is reiterated from time to time as and when
felt necessary.

SC/ST/Muslims in Selection Committess/Boards

3572, SHRIMOHAMMED ADEER :
SHRISABIR AL :
Will the PRIME MINISTER be pleased to state:

(a) whether there are any instructions of Government to various Departments and
Organisations to include representatives of SG/ST and Muslims in the Selection Committees and
Selection Boards;

(b)  ifso, the details thereof;

(c)  the details of those Departments and Crganisations which are not implementing it; and
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